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1 	 .1 
7.2.94 	 •. 	Heard 	learned counsel Mr 3.K', 

NSp2hcat10fl IS IF 

v,, ;tbin firvie  Sharma on behalf of the applicant, 
rm 

501- Shri Krishna Kanta Boro. Perused theo 

e11cste1 virle, 3. statement of griavances and'e1iefs 
. .c-'.. 

14 ..... . 
td 

. 	
sought for in this application. The 

Office Order No.117/S.1I/3, 

• 
communicated vide Order No.9/1 	/92- 

Jy.R9gIstrr(J 5.11 	dated 15.12.1993(Annaxure.6) 
6 restoring the post of Accountant of 

. DIIC, Tezpur from Guwahati To Tezpur 

alonguith the applicant, Shir K.K. 
• 	 . BOro, Accountant, PPC I. Doordarshan, 

Guwahatj has been assailed. in this 

application. Learned Add!. C.G.S 0 , 

- 	. 

'Mr 6. Sarma submits that the subject 

• 	- 	 . • 	

matter of this case has some link with 
O.A.No.7,3/93 and prays for, two weeks 

time to get in3tructions. Time 

allowed as prayed for. 

• 	List on 23.2.94 for considera- 
• • • 	

• 	 'tion of admission and further orders.. 

Heard cotnsel for the pat•ies 

S 

on the interim relief prayer. Mr 8:1<. 

- 	 S 

S 

S 
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Sharma submits to stay operation of 

the impugned ordpr under Aanexure-6 

till admission of the application. 

But, Mr B. S.Parma resists this prayer. 

In view of the facts and circumatan- 
• 	 I 

ces, we consider it just and expedi-

ent to pass the following i.ntrim 

order/directjon& 
• 	 - 

• 	 - 	 I 
• 	 The operation of the impugned 

otfice order No.117/5.11/93 communj-

cated vide No.9/1 9/92-S,II dated 
N ew Delhi the 15.12.1993(Annexure_6) 
of the Director General Doordarshan, 
New Delhi is hereby stayed until 

• 	 further orders. 
I 	 S 

Inform all concerned. 

• 	 --- 	'1I(_c • 	 I 	 / 	. 

• 	 Jice-Chaj'rmar, 

•: f 	 CS 	f 
the parties. 	 1 	

Mam r • 	 nkm 1  
• 	By Order 

S.  

4 

	

1234-94 - 	Learned Add1..G.S.C. 

'.-Ihoudhury submits Addl.G.G.S.C. Mr.G. 

Sarma is out of Station and prays to 

st this case for Admission on 16th 
• 	

rch 9 for consideration of admiss- 

ion. 
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Vice-Chairman 
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ÜFFIc 	U FE 	 i TE 	 CiJL T'S (1ÜEH • 	 __.*J__.___., 

16-3-94 

	

	Counsel of the parties submit to 

Ithisase.for consideration of.  

Tadmj€siOn on 22-4-94. 

	

l 	List on 22-4-94 for consideration 

of admission and further orders. 

\tIce-Gt'(airman 

	

• 	 im Aembqr 
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22.4.94. : 	• . 	List on 28.4.94 for conideratiori 

of admission as prayed by couse1 .of 
• 	. 	 parties, 

	

• 	 1 	 I 
Vice-Chairman 

acs 	. 	 Member 

I 	 S 

	

28.4.94. 1 	Learned counsel Mr JL,Sarkar 

submits tolist this case for conide-
ration of admission after 12th of May'94. 

List on 17.5.94 for consideration 

of adrnission.'COuflSel of other parties 

in the Case have no objection. 
Also place record of O.A.73/93. 

Interith order dated 7.2.94 shall 

' contirue. 
Infpri all concerned. 	Ilk 
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.O.A.27/94. 

• 	 :± 	 11 
•t17.5.94... 	 Heard counsel for applicant. 

* 	 S • 	 Perused statemente of grievances and 
' 	 t 	 • 

• 	_.___• 	 reliefs sought for in this application. 
This application is bdmitted. All the 

--' 	 : respondents have filed joint written 
cLaLc1 	 statements through learned Addi.CGSC 

WP b&A^A_L11t 	 Mr G.Sarma contesting the case. 

o 	 t. 	 List on 2.6.94 for rejinder 

/Val,23o 	 by applicant if any.7,1  

'Vice-Chairman 

	

acs 	 Wem er 

qu 

1&fVUflt 	
0 

2.6,94 	 Counsel of the parties are 

present. Case is covered vide order passed 

o._rlJLzcoAJ: , 	 today, the 2.6.94 in O.A.73/93. 

List on 13.7.1994 for considera- 

•' 	 ' 	 tion and disposal. In the' meantime appli- 

cant Shri K.K,Boro may 

any 
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0 	

0 	 Uice—Chirrnan 

0 	
0' 

0 	 Member.  
.1 	 Of 

0 	 Learred counsel for - the applicant is 

present.But Addl.C.G.S.0 Mr G.Sarma could 

not come due to personal difriculty and Mr;:0 
I 	 f• 	 S 

0 	

0 	 B.Mehta submits Par adjournment on his 	0 

• 	

0 	 — 	
0 	

behalf.. 
0 	 t 	 f 	 0 	

0 
0 	 Adjourned. 	 ' 

0 	 - • 	 List on 18.7.1994 for hearing & dispos 

0 	

0 	
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• 	 pg 	 Member 	 Ujce—Chajrrnar 	j 
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o.A.27/94, 
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OFICEIOTE 	 DATE 	 - 
CWRT'S ORDER 
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• 	 I 	 -,- 	- 	- 

18.7.94 	 This case j.9 disposed of vide - 

common order recorded in O.A.73/93. 

- 	- 	- - 	I 	 Relief granted to the applicant. 
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